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H—urtlnuji trmu DhMwuvi

1954. Shrl Samar Gnha:  Will the
Minister of Labour and Rehabilitation 
%e pleased to staite:

(a) whether Government are aware 
that more than 500 refugees have left 
the Dandakaranya and other camps 
«nd gone back to West Bengal during 
•March and April, 1967;

(b) whether it is a fact that these 
■refugees have been compelled to 
Heave these camps, as it was Impos­
sible for them to get themselves pro­
perly and economically rehabilitated; 

•and

(c) if so, whether Government pro. 
•pose to find suitable alternative ways
of rehabilitation for these refugees 

mt as early date?

The Minister of State in the Minis­
try of Labour Employment and Reha­
bilitation (Shri L N. Mishra):  (a)
Yes, Sir. According to reports received, 
171 families had gone back to West 
Bengal from various camps and reha­
bilitation settlements  outside  West 
Bengal.

(b) It is not correct that rehabili­
tation measures taken for their bene­
fit were not adequate.

(c) Does not arise.

Civil Defence Legislation

1051. Slut K.  Haidar;  Will the 
Minister of Hone Affairs be pleased
to state;

(a) whether a new Civil Defence 
legislation is proposed to be introduc­
ed  in Parliament to replace the 
Defence of India Act;

(b) whether the State Chief Minis­
ters have supported this measures; 
and

(c) if sok the reasons therefor?

The Deputy Minister in the Minis­
try ot Home  Affairs (Shri  K. S. 
Ramaswamy): (a) Yes, Sir.

(b) The State  Governments who 
were consulted  have generally sup­
ported the measure.

(c) To provide legal cover to  the 
continuance of the various Civil De- 
fene measures after the lifting  of 
Emergency.
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Unemployment In IntaUW Seeter

105S. Shrtmatf Shard* tfafcerjee: 
Shri Bameebwar |M!

Will the Minister of Labour and 
Rehabilitation be pleased to state:

(a) whether it is a fact that thee* 
is a large-scale unemployment in tine 
industrial sector;

(b) if so, the break-up thereof in 
prominent cities of India; and

(c) the action taken by Govern­
ment in the matter?

. The Minister of Labour and Reha- 
Mttkstion {Start HatMV. (a) Informa­
tion is not available.

(b)  and (c). Do not arise.

Popularisation of National Discipline 
Scheme

1054. Shri lU Mfeiifn Ulaka: 
Start BtaM mr HMat:
Stef HeecJI Bbai:
8M K. Pradhani:

Will the Minister of Education be 
pleased to state:

(a)  the  progress  made  ia  the 
popularisation of the National Dis­
cipline Scheme during 10O6-4T; and

(b)  the number of new schools and 
institutions which have started this 
scheme during the same period?

The Minister of State in the Minis­
try of Education (Shri Bhagwat Jha 
Aaad): (a) and (b). The  National 
Discipline Scheme has been  merged 
in the National Hotness Corps Pro­
gramme from  1985-66.  During the 
year 1988-71. 5989 additional schtioW 
institutions! bovarjng about a.4,80,000 
students have been brought under the 
National Fitness Corps Programme.

Cultural Festival in TTtkal University

1055. Shri Ramachandra Ulaka:
Shri Dhuleahwfcr Meana:
Shri Heeiji Bhai: •
Shri K. Pradhani:

Will the Minister of Education be 
pleased to state:

(a) whether any  Central Grants 
were given to the Utkal University 
for  organising  cultural  festivals 
during 1965-67; and

(b) if so. the details thereof?

The Minister  of Education (Dt. 
Trlgana Sen): (a) No, Sir.

(b) Does not arise.

One Man Cmrnntieltu on Boundary 
Dispute

1056. Shri M. N. Naghnoor: WiU the 
Minister of Home Affairs be pleased to- 
state:

(a) whether the One Man Commis­
sion on Boundary Dispute between. 
Mysore-Maharashtra and Kerala ask­
ed for clarification from the Central 
Government regarding the inclusion 
of Sholapur, Akkalkot and Kasargod 
in the terms of reference; and

(b) if bo, whether any clarification 
has been given to the Commission?

The Mtnfrhr of State ia the Minis­
try of Berne Affairs (Start
Chana StaUa): (a)  and <*>>• . 
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